181 Written Answers

Court injunctions by Jute Employers

. 1231. SHRI SUKOMAL SEN: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether he is aware of the fact
that the jute employers in West Ben-
gal got injunctions from the Court
without any petition; and

(b) if so, what is Government’s

reaction thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR?
JAGANNATH KAUSHAL): (a) and
(b). I am not aware that the jute
employers in Wesf Bengal got injunc-

tions from a court without any peti-®

tion, The Hon’ble Membter has not
given the particulars of the matter and
so it is not possible to indjcate the
Governmert's reaction thereto,
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Illegal Qccupation of propertiag per-
taining fo Punjab Wakf Board

1233. SHRI SYED SHAHABUDDIN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the number of Wak{ properties
in adverse occupation in the region’
falling within the jurisdiction of the
Punjab Wakf Board so far identified
as on 1st April, 1982;

(b) the number of properties in-
cluded in (a) above for which legal
action was taken by the Board for
their recovery;

(c) the number of cases which have
been decided;

(d) the number included in (¢)
above which were decided in favour
of the Board;

(e) the number included in (d)
above of properties where adverse pos-
sessions have been vacated and physi-
cal possession restored to the Board;
and

(fy whether the Board has gone in
an appeal in those cases which were
decided against it and if so, the num-
ber of such cases pending in various
Courts and their Court-wise break up?

THE MINISTER OF LAW, JUS-
TICk AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL):
(a) 932

(b) 458.
(¢) T5.
d) 27,
{¢) Nil. -

() Yes, Sir. The Board has gone
in for an appeal in all the 48 cases,
which were decided against it. 23 ap~
Peﬂls are pending in the Courts of
Distpict Judges concerned and 25 ap-
peals In the High Court of Punjab and
Hmyann.



